PS Ranhola
State Vs. Sachin Ty
U/s 302/34 IPC

The matters fixed in the Subordinate Courts are to be dealt v
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of th
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present: Sh. Girish Giri, Ld. Addl. P.P. for the State is connected
through video conferencing through CISCO Webex App.

Shri Raj Kumar, Ld. Counsel for the applicant/accused
namely Sachin Tyagi, through video conferencing through CISCO
Webex App.

The undersigned is hearing through video conferencing
through CISCO Webex App from residential office. Sh. Manish Kumar,
Stenographer of the court of the undersigned has hosted the CISCO

‘Webex meeting today.
L Heard on the application for extension of interim bail
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Report of SI Amit Rathee dated 22.07.2020 has come
according to which applicant is not involved in any other criminal case
during the period of interim bail.

Ld. Counsel for the applicant/accused has also highlighted
the order dated 13.07.2020 of Hon'ble High Court of Delhi passed in
W.P. (C) 3037/2020, titled as Court on its own motion Vs. State & Ors.

It is prayed that interim bail may be extended ftill
31.08.2020.

Ld. Counsel for the applicant/accused has also highlighted
the interim bail order dated 23.06.2020. I have perused the same.

1d. Addl. P.p. for the State has submitted that any
appropriate order may be passed.

In view of above facts and circumstances and material on
record, the interim bail of accused/applicant Sachin Tyagi is hereby
extended till 31.08.2020 on previous terms and conditions. The
applicant shall surrender before the concerned jail authority on
01.09.2020 at 10:00 AM.

Application under consideration stands disposed off
accordingly.

Copy of this order be provided to both the sides and one
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the concerned SHO

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
23.07.2020
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FIR No. 53/2017
PS Kirti Nagar
State Vs. Rahul
U/s 302/34 IPC

23.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing no.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State is connected
through video conferencing through CISCO Webex App.

Shri Ujas Kumar, Ld. Counsel for the applicant/accused
namely Rahul, through video conferencing through CISCO Webex App.

The undersigned is hearing through video conferencing
through CISCO Webex App from residential office. Sh. Manish Kumar,
Stenographer of the court of the undersigned has hosted the CISCO
Webex meeting today.

Heard. Perused.

This is an application for interim bail.

The report of Dy. Superintendent, Central Jail No.4, Tihar,
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New Delhi dated 21.07.2020 has come according to which the applicant
is presently in J/C in this case and his conduct in jail is
Satisfactory/Good.

It is submitted on behalf of applicant that earlier also the
applicant was admitted to interim bail in view of guidelines of Hon'ble
High Powered Committee of the Hon'ble High Court of Delhi as issued
from time to time. It is further submitted on behalf of applicant that
applicant has already completed two years in custody in this case and is
not involved in any other case. It is further submitted on behalf of
applicant that the applicant was recently granted interim bail by Sh.
vishal Singh, Ld. Special Designated Court/ASJ-03 West, Delhi vide
order dated 03.06.2020 and in compliance of the same the applicant
had again surrendered to jail authority.

1d. Addl. P.P. for the State has submitted that the criteria
regarding guidelines of Honble High Powered Committee of the
Hon'ble High Court of Delhi is fulfilled and any appropriate order may
be passed.

In view of above facts and circumstances and in the
interest of justice, the applicant/accused Rahul is hereby admitted to
interim bail upto 31.08.2020 subject to furnishing personal bond in the
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Application under consideration stands disposed off
accordingly.
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(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
23.07.2020
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FIR No. 322/2018
PS Khyala

State Vs. Ashwani @ Kaku
U/s 302/307/34 IPC

23.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 24/DHC/2020 dated 13.07.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 (Period 16.07.2020 to 31.07.2020) of Ld. District
& Sessions Judge, West, Tis Hazari Courts, Delhi bearing mno.
485/11099/11153/Misc./Gaz./DJ West/2020 dated 15.07.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present: Sh. Girish Giri, Ld. Addl. P.P. for the State is connected
through video conferencing through CISCO Webex App.

Shri Pranay Abhishek, 1d. Counsel for the
applicant/ accused namely Ashwani @ Kaku, through video

conferencing through CISCO Webex App.

The undersigned is hearing through video conferencing
through CISCO Webex App from residential office. Sh. Manish Kumar,
Stenographer of the court of the undersigned has hosted the CISCO

Webex meeting today.
Report of Insp. Arvind Kumar dated 22.07.2020 has come

according to which the medical document of applicant has been
Contd..p/2
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